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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS

(Legislative Department)

New Delhi, the 3tst August, 1995/Bhadra 9, 1917 (Saka)

The following Act of Parliament received the assent of the President
on the 30th August, 1995, and is hereby published for general informa-
tion:—

THE CONSTITUTION (SEVENTY-EIGHTH AMENDMENT
ACT, 1995

[30th August, 1995]

An Act further to amend the Constitution of India

BE it enacted by Parliament in the Forty-sixth Year of the Republic
of India as follows:—

1. This Act may be called the Constitution (Seventy-eighth Amend,
ment) Act, 1995.

2. In the Ninth Schedule to the Constitution, after entry 257A and
before the Explanation, the following entries shall be inserted, namely:—

"258. The Bihar Privileged Persons Homestead Tenancy Act,
1947 (Bihar Act 4 of 1948).

259. The Bihar Consolidation of Holdings and Prevention of
Fragmentation Act, 1956 (Bihar Act 22 of 1956).

260. The Bihar Consolidation of Holdings and Prevention of
Fragmentation (Amendment) Act, 1970 (Bihar Act 7 of 1970).
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261. The Bihar Privileged Persons Homestead Tenancy (Amende
ment) Act, 1970 (Bihar Act 9 of 1970).

262. The Bihar Consolidation of Holdings and Prevention of
Fragmentation (Amendmem) Act, 1&73 (Bihar Act 27 of 1975).

263. The Bihar Consolidation of Holdings and Prevention! of
Fragmentation (Amendment) Act, 1&81 (Bihar Act 35 of 1982).

264. The Bihar Land Reforms (Fixation of Ceiling Area and
Acquisition of Surplus Land) (Amendment) Act, 1987 (Bihar Act 21
of 1987).

265. The Bihar Privileged Persons Homestead Tenancy (Amend-
ment) Act, 1989 (Bihar Act 11 of 1989).

266. The Bihar Land Reforms (Amendment) Act, 1989 (Bihar
Act 11 of 1090).

267. The Karnataka Scheduled Castes and Scheduled Tribes (Pro-
hibition of Transfer of Certain Lands) (Amendment) Act, 1984
(Karnataka Act 3 of 1984).

268. The Kerala Land Reforms (Amendment) Act, 1989 (Kerala
Act 16 of 1989).

269. The Kerala Land Reforms (Second Amendment) Act, 1980
(Kerala Act 2 of 1990).

270. The Orissa Land Reforms (Amendment) Act, 1989 (Orissa
Act 9 of 1990).,

271. The Rajaathan Tenancy (Amendment) Act, 1979 (Rajaathaa
Act 16 of 1979).

272. The Rajasthan Colonisation (Amendment) Act, 1987 (Rajaa.
than Act 2 of 1987).

273. The Rajasthan Colonisation (Amendment) Act, 1989 (Eaja>
than Act 12 of 1989).

274. The Tamil Naduj Land Reforms (Fixation of Ceiling on
Land) Amendment Act, 1983 (Tamil Nadu Act 3 of 1984).

275. The Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Amendment Act, 1986 (Tamil Nadu Act 57 of 1986).

276. The Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
Second Amendment Act, 1987 (Tamil Nadu Act 4 of 1988)-

277. The Tamil Nadu Land Reforms (Fixation of Ceiling on
Land (Amendment) Act, 1989 (Tamil Nadu Act 30 of 1989).
1989).

278. The West Bengal Land Reforms (Amendment) Act, 1981
(West Bengal Act 50 of 1981).

279. The West Bengal Land Reforms (Amendment) Act, 1886
(West Bengal Act 5 of 1986).
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280. The West Bengal Land Reforms (Second Amendment) Act;
1986 (West Bengal Act 19 of 1996).

281. The West Bengal Land Reforms (Third Amendment) Act,
1986 (West Bengal Act 35 of 1986).

282. The West Bengal Land Reforms (Amendment) Act, 198$
(West Bengal Act 23 of 1989).

283. The West Bengal Land Reforms (Amendment) Aci, 1990
(West Bengal Act 24 of 1990).

284. The West Bengal Land Reforms Tribunal Act, 1991 (Wmc
Bengal Act 12 o£ 1991).".
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